
MOST URGENT 
OUT AT ONCE 

OFFlC~: OF TilE PRlNCll'AL DISTRICT & SESSIONS .TUDGE 

3 
0 WEST DISTRICT, TIS HAZARI COURTS, DELIII 

g /5....!- "; ~ JI'rC !,I'M 
No. __ ... _/Genl.lCirculalion/WestffIlC/2026 Dated, Delhi the ~ 
Sub.:- Compliance of direction dated 09.01.2017 of 1I0n'ble IIigh Court of Delhi as contained in Crl. Appeal 

No. 73612008 (State NCT of Delhi Vs Torif Singh). 

Ref.:- Letter/EndsL No. 1286/Crl. Dated 12.01.2017 received from 1I0n'ble IIigh Court of Delhi. 

Forwarded copy of leller No. 58530-58544/R.R (Sessions)/SouthlSaketJ2024 dated 23.12.2025 along with its 

enclosure i.e. Mark '1\' (Record of 156 of Arbitration Act for the year 2020 arc identified by Record Room (Sessions), 

South Disrrict during the period w.e.r. 11.12.2025 to 20.12.2025 for weeding out) bearing diary no. 15056 dated 

26.12.2025 received, on the subject cited above, 1T0m Sh. I\bhi[osh Pratap Singh Rathore, Ld. Officer In-Charge, 

Rccord Rooms, South District, Saket Courts Complex, New Delhi, with the request to send the information related 

to the pendency of AppeallRevision, if any, of the Cases mentioned in the Mark 'A' (Record of 156 of Arbitration 

Act for the year 2020 arc identified by Record Room (Sessions), South District during the period w.e.f. 11.12.2025 

to 20.12.2025 for weeding out) be sent to Record Room Sessions through Official E-Mail II>:rrst.dde@dde.nie.in 

within 15 days. If the reply not received in the stipulated time, it will be presumed that there is no 

Appeal/Revision pending of the Cases as mentioned in the Mark 'I\' (Record of 156 of Arbitration Act for the 

year 2020 arc identified by Record Room (Sessions), South District during the period w.e.f. 11.12.2025 to 

20.12.2025 for weeding out), for information and immediate compliance/necessary action [0:-

1. All the Ld. Judicial Officers of Delhi Higher Judicial Services dealing with Civil MaIlers, West District, Tis 

Hazari Courts, Delhi. It is informed that the above mentioned Letter along with its enclosure can also be 

downloaded from the Centralized Website of Delhi District Courts or from LAYERS for immediate 

compliance/necessary action. 

2. Branch Incharge, Record Room (Civil), West District, Tis Hazari Courts, Delhi. 

~ The Chairperson, Website Committee, Tis Hazari Courts, Delhi with the request to direct the concerned 

OffieerlOffieial to upload the same on the Centralized Website of Delhi District Courts as well as on the 

Website of West District. 

4. P.S. to the J.d. Principal District & Sessions Judge. West District, Tis H.,..ari Courts, Delhi. 

S. The R&I Branch, West District, Tis I-Iazari Courts, Delhi with the request to upload the same on LAYERS. 

Enclosure:- As above. 

(Harish Kumar) 
District Judge (Commercial Court) - 041 

Officer Ineharge General Branch, 
West District, Tis Hazari Courts, Delhi 



To. 

OFF1CE OF THE PRI;-;CIPAL DISTRICT & SESSIONS JUDGE 
SOL'TH DISTRICT, SAKET COURT COMPLEX, NEW DEJ-HI. 

.s~ ;;1'- - .s8S4"'i 
:"". _____ ,IR.R (Sessiolls)/SouthlSaketl2024 Da:red: 2.31 12...12.5 

Tile LJ Pnncipal District & Sessions Judges. . 4. 
Suutll Dism(;t / South-§;lst / New DeUli Disuict PHC/ Rouse Avenue ~6un:s/ 
Cemr"l THC/ West T.!'!C/ North-West Rohmil North Rohini/ East KKDlNorth-East KKD/ 
Sh'_1ldr, KKDI South-West Disnicts Dwarka New Delhi. 

Sub.: Cll!l1pliall<'e of direction dated 09.01.2017 of HOll'ble High COUrt of Delhi as contained in Crl. 
Apr"a! :"0. 736/~OO8 (State NCT of Delhi Vs Truif Singh). 

Ref.:- Letter/End,t :"0. I 286/Crl. Dated 12.01.2017 received from Hon'ble High Court of Delhi. 

Respected Sirr.vIJdam. 

It i. tu "ppr",e }OU that record of 156 of Arbiu'atioll ACI for the year, 2020 in Record Room 
(Sessions,. SOUtll Dismel. ,delllified dUling Ihe period w.e.f. 11.12.202510 20.12.2025, have 10 be weeded 
oul. A list of Ihese ftles IS placed at Mark' A'. 

It l>. tllcrefore. requested that concemed Officer/Official may please be directed to inform at the 
earliesl .. ' to whelher any appeal in respect of matters shown in Mark-'A' are pending before the Trial COUtts 
or any other courts. so lhat the relevant record pertaining to such pending appeals may not be destroyed. 

B,"~"h In-Charge. R & I branch is directed 10 upload the Mark-'A" with this letter on layers to 
onwards u·anslntssion to the Ld. Principal Disuict & Sessions Judge to all DisnicI courts 10 circulate the 
same 10 the couns of their disuict and confumation be also sent to Record Room Sessions through official e­
mail id i.e rrsr.ddc@ddc.llic.ill witllin 15 days. If reply not received at the stipulated time, it will presumed 
that there IS no AppeallRevision or any other matter is pending before you. 

The Branch In-Cha.-ge, R & I b.-anch is further direcled to provide compliance report with proof of 
circulation within two da} after .-eceiving this leIter to the Branch In-charge, Record Room South, New 
Delhi. 

This issues ",iUl the prior approval of Ld. PrinCipal Disnict & Sessions Judge. South Distlict. Sakel 
COUrts. >lew Delhi. 

Thanklng you 

Encl. : ~'Iark-·A· 

Yours faithfully, 

\\! 
(Abhitosh Pratap Singh Rathore) 

Officer-In-Charge, Record Rooms. 
South District, Saket Courts complex. 

New Delhi. 

- . ----_. __ ._----
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